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COMMITTEE ON PiUVA tt MEMkERS' B1LLS ANt) RESOlUTIONS 

(Se'ftIIIIII Loll. s.bh8) 

SiXTy-NINTH REpORT 

(Presented on 1-3-1984) 

I, the Chairman of the Committee OIl Private Members' Bills and Resolu-
",ODS, having been authorised by the Committee to present the Report on their 
behalf, present thi!l Sixty-ninth lteport. " 

2. The Committee met on 28th February, 1984 for-

I. EJ:amination of the foll0wina Omstitution (Amendment) Bills under 
rule 294(1)(a) of the Rules of Proccdure:-

(1) ~ Constitution (Ameodment) Bill, 1984 (Amt~"" of 
Seventh Schedule) by ~ K. T. Kosalram. 

(2) The Constitution (Amendment) Bill. 1984 (Anwndment of 
arlicles j41 and 342) by SIi:ri Ram La1 R.alti. 

(3) The Constitution (Amendment) Bill, 1984 (Amendment of 
article 130) by Shri K. Lakkappa. 

(4) The Constitution (Amendment) Bill, 1984 (A mendment of 
article 51) by Shti Ratarlsinh It.ajda. 

(5) The Constitution (Amendment) Bill, 1984 (Amendment of 
articles 200 and 201) by Shri Olitta Basu. 

II. Classification and allocation of time for discussion of Bills ( vide 
Appendix) under clauses (b) and (c) of rule 294(1) of the Rules 
of Procedure. 

m. Allocation of time under rule 294(l)(e) of the It.ules of Procedure 
to the Resolutions, at item Nos. 2, 3 and 4 set down in the Ust of 
Business for Friday, 2 March, 1984. 

CxaHlination of Constitution (Amendment) Bills 

3. The Committee considered the Bills and arrived at the foUDWin. findings 
as ii result of their et~~ the ~ co.-.-:/IQ.p 

(l) The Constitution (£ne~nt) Sill, 1984 (Amf!f'tdment of 
St>vt>Hlh ~dule) by Shri K. T. Kosalram. , 

The Bill seeks to amend the se-tenth SeliNme to the ConstitUtion Mth a 
view to transfer from the State List Eittry 17 rtlatinC to water sUPPly, irrlptloo 
and canals, etc. to the Union Ust so as to eibpOWer the Union toVemment to 
formulate plans ror the speedy execution of irrigation, power and other nver 

water schemes. 

After considering all aspects of the Bill, the Committee recommend that the 
Member may be permitted to mOVe for leave to intn:Jduce th~ Bili. 

(2) The Constitution (AmendtDeJlt:) Bill, 1984 (Amendment of 
artIcles 341 and 342) by Shri Ram LaI Ralif. 

The Bill seeks to amend articles 341 an,d 342 of the Constitution with a view 
to provide that people belonging to Scheduled Castes and SCheduied Tribes in 
one. State or Union. territory are deemed to bt Scheduled Castes· Or ScbeduJed 
Triocs, as the case may be, in the whole of India so that they are not deprived 
of the benefits available to them in the State or Union territory to which they 
originally belong. 
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After considering all aspects of the Bill, the Committee recommeod that the 
Member may be permitted to move for leave to introduce the Bill. % (3) The Constitution (AmeGdment) Bill, 1984 (Amendment of article 

~_ • 130) by Shri t LakkaP!'a. 

The Bill seeb to amend article 130 of the Coostitution with a view to pr0-
vide for the setting up of a Bench of the Supreme Court at Bangalore, with 
jurisdiction over Anc'.bra Pradesh, Kamataka, Kerela, Tamil Nadu and the 
Union territories of Pondicherry and uksbadweep. 

After considering· all aspects of the Bill, the Committee recommeod that the 
Munber may b~ permitted to move for leave to introdUCe the Bill. 

(4) The Constitution (Amendment) Bill, 1984 (Amendment of article 
51) by Shri Retansinh Rajda. 

The Bill seeks to amend article 51 of the Constitution with a view to provide 
that Governmeru of lDdia shall collaborate with other natiods aDd inter-oatiotaal 
organisations for the early formation of a World Constituent Assemblv to draft 
the Constitution for setting up a World Federal Democratic Government aiming 
at Cf¥IlPlete)y outlavlmg weapons of· mass destruc;ion and creating a world 
Disarmament Agency. 

After considering all aspects of the Bill, the Committee recommend that the 
;Member may be permitted to move for leave to introduce the Bill 

(5) The Constitution (Amendment) Bill, 1984 (Amendment of articles 
200 and 201) by Shri Chitta Basu. 

The Bill seeks to amend articles 200 and 201 of the Constitution with a view 
to provide that when a Bill is Presented to the Governor for assent, the Governor 
shall declare within three months of its presentation to him whether be assents 
to the BID or withholds his assent therefrom; and that the Governor can reserve 
a Bill for consideration of the President only where required under specific 
provision of the Conetitution. , I 

After colllidering all aspects of the Bill, the Committee recoIIUDeDd that 
fr.e Member may be permitted to move for leave to introduce the Bill. 

CllusifictUion and allocation of time to Bills 

4. The Committee considered clusi&ation a.od allocation of time for dilcus-
sion of. Bills specified in the Appendix. 

s. After considering all. aspects of the Bills, the Committee recommend that 
(i) the Indian Nationals Living Abroad (Representation in ParJiamcot aDd State 
LegislatufCs) Sill, 1983 by Shri B. V. ~, (ii) the CoostitutiOn (Amend-
ment) Bill, 191)3 (Insertion 0/ "n° article 123A, de.) by Sbri Ram Vilas 
PUMD and (fu) the Constitution (Amendment) Bill, 1983 (ArnmdmnrI 0/ 
tuticies 85 and 174) by Sbri Ram Vilas Paswau be placed in category 'A' aDd 
the remaining three Billa be placed in <:atcgory 'B'. The Committee recommead 
allocation of time for each of the Bills as shown in column S of the Appeodix. 

Allocation of time 10 Resolutions 

6. The Committee teaxnmeud allocation of time to resolutions as foIIows:-
(1) Resolution by Sbri K. Ramamurthy ~ wortiDg 2 bours 

of public leCtOr banta. 
(2) Resolution by ~ Ajoy Biswas reprdIaa ... to 2 ... 

remo'Je CCOllOllUC tmbaUnres. 
(3) RcdutioD by Sbri DUCIep· SiD&h Bhuria...., 2 ..... 

remunerative prices for qrjcu1tura] produce. 
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. Recommendillions 

7. The committee recommelld that-

(i) Sarvasbri K. T: Kosalram, Ram La! Rabi, K. La1ckappa. Rataninh 
Rajda aDd Chitta Basu be permitted to move for leave to introduce 
their Constitution (Amendment) BiDs; 

(ii) the classifiCation and allocation of time to Bills by the Committee, 
as shown in the AppendU, be agreed to by the House; and 

(iii) the allocation of time to resolutions, as shown in paragraph 6 above, 
be agreed to by the House. 

f'lAw ~ ~. 
28 FebrUllTy._ly~4 __ _ 
9 Pholguna. 1905 (Saka) 

G. LAlCSHMANAN, 
ChtJirman, 

Committee on Private Mem~s' 
Bills and ResolutiOfl8. 
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